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CRI M NAL APPEAL NO. 1296 OF 2002

Ashf aq Appel I ant (s)
VERSUS

State (Govt. of NCT of Delhi) Respondent (s)

Wth S.L.P.(Crl) No.1676 of 2003
(Wth application for c/delay in refiling SLP and of fice report)

Date : 03/12/2003 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE DORAI SWAMY RAJU
HON BLE MR JUSTI CE ARI JI T PASAYAT

For Appellant (s)M. S. A Siddiqui,Adv.
Hasan Anzar, Adv.

Shadab Mohi udd| n, Adv.

Goodwi I | | ndeevar, Adv.

= ss%

Vari nder Kumar Shar ma, Adv.

For Respondent (s)M. Rajiv Sharma, Adv.
Ms. Anil Katiyar, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

At request, the matters are adjourned by one week.

(Neena Ver na) (M thlesh Raghav) Court Master

Court Master



